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No. 3090 (.10, 261/6/79-11J) +1n exercise of the

10} 12,1979,

poer s conferred

by sub-section(1) of Section 1214 oi the Income-tax Act, 1961
(43 of 1961) and 1in partial niification of notifileation No. 2897
(F,No.261/6/79«ITJ) dated 26.6.79 tie Central “oard of Direct Taxes,
hereby directs that the Cowmlssioner of Incoae—ta}(Appeals) of the
Charges specified in column( 10 of the Schedule below, shall perfom
their functlons in respect of such pEIrsoms sssessgd to income-tax
or surbax or intersst-tax in the Tncone-tax,liadrag, Circle Districts
ond Ranges specified in the corresponding entriesfin column{2) and
columnf 3) thepeof ag are aggrieved by any of the ¢rders mentioned
in clauses(a) to (h) of sub-section(2) of dection|246 of the Income-
tax act, 1961, in sub-gection(1) of Section Il of| Companies(Profits)
Surtax act, 1964(7 of 1964y , and 1in sub—section(1p of Bection 15 of
. e Interesttax Act, 1974(45 of 1974) and also in|respect of such
rgons or clauses of persons as the Bosrd hag difected or may
ydirect in future In sccordance with the provisions of clause(1)
- oF submsection(2) of Section b6 of the Income-bax Act,1961.

SCEEBEDULE

Commissioner (Appeals) Inconme-vax Circles Rarges of Inspecting
Charges with Head Warde or vistricts Asdistant Commissioner
Quarters of {Income~tax

1 2 3
Commi gsioner 1.Centrel wircies I To
( Appeals) -1V XVILimoaras
Hadras 0, Snoel Tt Tivestbigation

Circles A & B,liadras

3, 8pecial investigation
Circle-i,miadras

4, Special Lnvestigatlon
{ircle-~11,Madras

5,41 Central Circles ab

Coimbatore

6,Gpeclal Investigabion

Circle, Coimbatore

¥

Commissioner 1. Piruchiropally Circle

dappeals) 5 City Circle-I,Tiruchira-

Madurai. C : palli(all sec%ions)

: ' 3,City Circle 11,Tiruchina-
palliiall sections)

'Tirucﬁirapalli
Range S

L, Companies Circle,liruchirgpalll

5. Karur Zircles(all sectiong)

6,pudukottei Circle
(211 s-cztiono .
7. Companies Circle,ladural
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1 2 o 3
Comnissloner 8,:iadvir-i Circls _ Ingpecting Assigbant
ﬁﬁPpeals) 9.8pecial Circle,liadural Commissioner of Incomng-
Madural (new Circ.o forned tax{ Assessmenty Madiral,

We Go a0 24 124747
10.8peclal ESULVEy Circie,
ladurai
11, Special Circle,Madural
(Brstwhile Circle dealing
ith EPT cases)
12.Dindigul Cireie(all
" Soctions)
1&.Karaikudi Circle(all sections)
14, Remanthapuran Circle
15, Tirunelveli Circle
16.Hagercoll Circle
17.Tuticorin Circle
18, Virudhunagar Circle .
19.411 Central Gircles at Madurai.

This notification will take effect from 1.12.1979.

vhetreas an Income-tax Circle, ward or District or part thereof
stands transferred by this notificabion f rom one charge to another
charge, appeals arising out of assessients made in thab incometax
cirg¢le,ward or digtri ct or part thereof and pending hmiediately
before the dabte of thils notification before the Commissioner of
Tncome-bax of the charge from whor: the Income-tax Cirele Ward or
district or part thereof is transferred shall, from the d ate of
this notification takes effect. Db transferred to and dealt with

by the Comrigsioner of Trro.o-Tox of the chergs to whom the sald

circle, ward or dtstrict or part thercof is transferred.
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_ Under 3ecretary
Central poard of Direct Taxes.

+

Copy to: _ ;% )
1. The Commissioner of Income-tax, Tamil Nadu-I,Hadras- 20 copies
2, Ehe Registrar, Income-tax dnpellate Tribunal ,Bombay. )
a. the 4.D,I.(R.S,& P y (. BuliSein) New Delhi - 5 copies
. 43-VI Section/E.D,Section, '

ﬁkﬁdhmﬁi\uf-qu
S.K.Bhatnaga®)
Under Secretbary

Centrgl Board of direct Taxes

kev/ ' -



